LOK SABHA DEBATE

LOK SABHA

Wednesday, April 4, 1878/Chaitra
14, 180} (Saka).

i

The Lok. Sabha met gt Eleven o} the
Clock.

[Mz, Seeaxer in ‘the Chairl

ORAL ANSWERS TO QUESTIONS
MR, SPEAKER: Q. No. 616,

 SHRI SAUGATA ROY: Sir, be-
tore we take up the questions, I would
like to submit that Mr. Bhutto has
died due to hanging....

(Interruptions)

SHR] C. M. STEPHEN: Sir, may I
make a submission? We have recei-
ved information to the effect that Mr.
Bhutto hag died this morning ....
(Interruptions)

SHR] SAUGATA ROY: At leaston
human grounds, we should make an
obituary reference....(Interruptions)

SHRI' C, K. CHANDRAPPAN:
When democracy is being butchered
like -this, we cannot be silent specta-
tors . putting supplementaries.

SHR1 C, M. ETEPHEN; 1 have re-
ceived  information to the effect that
Mr. Bhutto hes dieq this morning
through. suffocation owing to hanging.
I wrote.ta you in thiy regard because
it -has. been. a .practice thia
Hoyse. whep, some. important .
who, -have. .got .some plm in this
sub-continent.. pa;s AWaY, .refarences
are. made; . There. is.a. widgspread
!em ,qt nomrw ﬂlrmont - Yhis

‘2
country over this event. Therefore,
I suggeated to you as in other cases,
you must arrange for qn obituary re-
ference in this House und an oppor-
tunity must be given to the Members
of this House to express their feelings
on this,

MR, SPEAKER: I have received
your letter but there is not yet any
official confirmation. We will con-
sider it afterwards. '

SHRI SAUGATA ROY: All India
Radio has announced quoting PTI
teleprinter message that Mr, Bhutto
has died due to suffocation, You can
at least make an obituary reference.
At least on human grounds you cen
make an obituary re!erence to this
effect. (Interruptions)

MR. SPEAKER: This requires a
very serious consideration. He has
been executed in pursuance of judge-
ment,

(Interruptions)

SHRI K. GOPAL: If there is no
official confirmation, how has the All
India Radio announcing it?

MR. SPEAKER; Q. No. 616, Heis
not here Q. No. 617. :

Tribal People T.osing Lands

*g17. SHRI CHITTA BASU: will
the Mi of HOME AFFA.'I}!S bhe
pleased to state:

{m) whether Government ar¢’aware
af tha fact that the tribal ~people
being economically weaker and, back-
ward in all respects are fast Yosing
thaip. better, lands in different .parts

af.the.tribal areas of almost all. the.
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States, particularly Tripura, Bihar,
Assam and Madhya Pradesh;

(b) whether Government have
since made any indepth Study into
the various aspects of the land aliena-
tion of the tribals;

(c) it so, the results thereof; and

(d) the specific measures taken or
proposed to be taken to arrest such
growing land alienations in tribal
areas?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (d). A statement is
laid on the Table of the House,

Statement

Government is aware that due to
their economically weaker position
and their backwardness, the tribal
people are often deprived of their
lands in some cases. To prevent this
varioug State Governments in the
country and more particularly the
States of Tripura, Bihar, Assam and
Madhya Pradesh have enacted legisla-
tions as follows against alienation of
tribal lands:

(1) The Tripura Land Revenue
and Land Reforms Act, 1874;
(2) The Chhotanagpur Tenancy Act;

the Santhalparganas Tenancy

(Supplementary Provisions)
Act 1949; and

the Schedulej Area Regulations
19689,

(3) Regulations under the Assam
Land Revenue Regulations,
18868, as amended in 1047 and

1064, :

(4) Provisions under the Madhys
Pradesh Land and Revenue
Code, 1958,
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except with the permission of the
competent guthorities. Ag a result of
these measures, alienation. of such
lands has been checked to g large
extent,

Even then, some illegal transfers
are reported to be taking place, Stu-
dieg to assess this problem have been
made from time to time, for example,
the Dhebar Commission, the Shilu
Ao Committee; and the Annua] Re-
ports of the Commissioner for Sche-
duleq Caste; and Scheduled Tribes.
The findings of these bodies confirm
the occurrence of illegal transfers of
tribal lands, particularly in areas ar-
ound industrial snd mining complex-
es growing urban centres and areas
of intensive economic activity.

To avoid such illegel transfers ins-
tructions have been issueq to make
legislative enactments more effective.
State Governments have also taken
steps to create special administrative
machinery for detection of such irre-
gular transfers; and their quick rec-
tification,

SHR] CHITTA BASU: The state-
ment i3 quite long. May I know
from the hon, Minister whether heis
aware of the fact that the problem
has got two basic aspects? The first
one is whether the land has been tak-
en by the Government or purchased
by the private party from industrial
units in adivasi grea. According to
my information, gbout 8 lakh adivasl
families Thave been evicted from
their land in Chhota Negpur ares
There is another aspect of the pro-
blem, that is, illegal transfer of adi-
vasi land. My question ig what par-
ticular steps the Government has
taken or proposes to take to nmke an
alternative suitable arrangement . for
rehabilitation programme for them
particularly because of the fact tha!
the statement states that Bokar?
Complex today employes about 1.58
lakh employees and out of them, only
5000 employees are of adivesi origin.
Of course, the land has been taked



s  OralAnswers  CHAITRA 14, 1001 (SAKA)

from the adivasis: My question is
whether Government has got any pro-
posal to complety the rehabilitation
programme when any lands of the
adivasi area are to be taken for pub-
lic undertakings, etc. The second
aspect is this. What particular steps
have been iaken by the Government
for restoring the land which has been
illegally taken awey from them in
violation of the existing law? So far
as my information goes, the mechan-
ism which hag been created und the
laws which have been framed contain
a lot of loopholez, What particular
steps the Government proposes fo
plug those loopholes, ete.?

SHRI DHANIK LAL. MANDAL:
Regarding the first question, where-
ver industrial complexes heve come
up in the adivasi belt and adivasis
have been uprooted from their land,
because their lands were acquired
by the Government, what has been
done for them. It js true that pot all
adivasis who have been uprooted,
who have been rendered as displaced
persons, have been taken into that
industry, That is true. But, for their
development, recently, we have dra-
wn up a special area scheme and we
have also provided money for that
special mrea scheme; and we want to
cover 10 km, of the area, wherever
that industry or complex is situated;
within 10 km. of the area, that belt
should be developed and all the adi-
vasis displaced by that industry or
complex should be rehabilitated, We
are doing that. Regarding the se-
cond question about the illegal irans-
fer of their lands,—their lands have
been transferred ang transferred ille-
gally—according to the law, the land
cannot be transferred to nonadivasis.
Then what has been done? We have
reviewed the case recently with all
the State Governments and we have
emphasised that time bound program-
me ghould be implemented in this
Tegard and land should be restored
to the adivasis,

SHRI CHITTA BASU: Is Govern-
ment  aware of the fact that there
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‘among the adivasis in Chhotanegapur

area gnd Santhalparganes? There has
been Jathi charge, and firing at seve-
ral places in Sahapur in some areas of
Bihar and certain areas of Santhal-
parganas. May I know whether in
this growing discontentment among
the adivasis, does the Government
propose to form ap all party Parlia-
mentary Committee to go into the
problem in depth and to suggest re-
medial measures in thet respect?

SHRI DHANIK LAL MANDAL:
Recently, in reply to a Calling Atten-
tion Motion, the hon. Minister for
Home Affairs assured that he will
look into these matters,

DR. SUBRAMANIAM SWAMY:
The question is generally worded.
But the question has been dealt with
only in respect of a few States in
view of the fact that the question is
generally worded....

SHRI SAUGATA ROY; He has
mentioned specific States,

DR. SUBRAMANIAM SWAMY:
‘Particularly’ it says. Leave it for .
the Speaker to decide,

It says, “Under these emmctments,
prohibition has been placed on land
transfep from the tribals to the non-
tribalg except with the permission of
the competent authorities”. I would
like to ask the Minister whether he
is aware that in a place where
the Central Government has direct
responsibility ie. with regard to the
tribals of Sikkim, this enactment has’
ot been done. Is the Government-
aware of that? Will Government
take steps to see that Bhutias and’
Lepechas who have been declared tri-
balg in Sikkim will also be given
benefit of this enactment go that their

‘land is not taken awey and bought

by the people,

SHRI DHANIK LAL MANDAL: We
will consider.

mmmﬁnm
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.DR. SUBRAMANIAM SWAMY: Is
be aware that there iz no such enact-
ment? oo -

‘MR. SPEAKER: It ‘does not directly
arise from it. Therefore, he says he
will ‘look into the matter.

DR. SUBRAMANIAM SWAMY: No,
no, he did not say. He says, he will
consider.

MR. SPEAKER: This does not direct-
ly arise. The question is specifically
about .....

DR. SUBRAMANIAM SWAMY: The
question is generally worded.

MR. SPEAKER: It is true. That is
why I allowed it. He ix also right
in saying....

(Intermpti?ﬂs)

Dr. Swamy, you are right in rais-
ing the question. He is equally right
in gaying that it does not specifically
refer to that and he will look into the
matter.

SHRI A. K. ROY: Chotanagpur and
Santhalparganas came into existence
not now but in the British period.
Atter that a large amount of land was
taken away from the tribals, To-day
they are taken away not only by the
village land-lords but also by the in-
dustriglists there and by the Govern-
ment. I will also try to bring to your
notice that in 1969 in Bihar Assembly
when ‘this issue was raised, it was de-
cided that for the last thirty years the
total land which was taken away from
the iribals would be restored in some
districts like Hazaribagh. Singhbhum,
Ranchi .and: Palampur. But for Dhan-
bad, Girldhi and some .other places it
was made 12 years. 1 would like to
know what is the logic in having this
difference? . The transfer of land from
tribals to non-tribals is illegal. This
Act came In the British period. How

“althig took place, that must be look-
‘ed Into. It was not done smd It was
left tg ﬂ‘lg Central Gmmt

APHIL 4, 1979
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You would be surprised to know, not
only for making the industrial com.
making & mini bazar or minl market
the land near Dhanbad was taken,
With the help of World Bank for the
Head Office of ECCL land was taken,
In view of that,.I would like to ask
the hon. Minister. Will the Govern-
ment make gome rule that before tak-
ing any land from the Adivasis, State
Governments have to take concurrence
of the Central Government? Will the
Government make such rules so that it
becomes aware that land was being
taken and is being taken and for what
cause, it is being taken?

MR, SPEAKER: They cannot do it
under the Constitution.

SHRI DHANIK LAL MANDAL: We
have insisted that whenever land is
taken from the Adivasis for some pro-
ject, they should be provided land or
some rehabilitation on the patiern of
Maharashtra Government Land De-
velopment Act, -

(Interruptions)

iz
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moug districts of Assam = and tribal
belts in’ the plain disttiet of Assam,
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land transfer is taking piace, _Though
there is a law which prohibits trans-
fer of tribal lands ‘to non-tribals, this
law is observed only op Ppaper and
illegal transfer of tribal land is taking
place daily. I want to know from the

hon. Minister, in order to restore that

land to the original tribal owners, will
Government make g suggestion to the
State Governmeént to make special
legislation to make the law mere
effective 80 that the tribal’s land can
be restored back to the original owners?
Will the Government create a special
machinery in each district of Assam in
in order to investigate ang study this
problem?

SHRI DHANIK LAL MANDAL: We
have taken up this matter with the
Stale Government, 1 have myselt re-
viewed the matter with officials and
also Minisfers in order to see that if
there is any leophole, that should be
plugged, if there is no machinery, that
should be created ang a time-bound
brogramme should pe evolved,

Decline in Production in Big Indus.
tries due to Strikes/Lock-Out,

*618, 3HR1W ANANT RAM JAIS-
AL-

SHRI DURGA CHAND:

'Will the Minister of INDUSTRY

be pleased to lay a statement show-
ing: ..

(n)wheﬂlﬂ'therehasbeenasteep
decline in the production in the big
industria) establishments due to large
nNumber of strikes and lock-ouis in
the public and private sector indus-
iries during the period from . 1st
&D‘;ﬂ, 1978 to 28th February, 1079;
an

- (b) the estimateq value of produc-
tion  which . declined during the said
Period as compared to that of 1877-18?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and. (b). According. to the available
Provisiona] information 21.51 milljon
mandays were lost dtie to strikes and
lock-outs in 1978 g5 gainst 25.32 mil-

lion mandays in 1977. Statistics .on
value. of production loas for:January
and February 1979 ure not as yet
available. The estimated value of
loss of production in 2227 cases in 1877
was about Rs 284.48 crores whereas
it wag approximately Rs. 201.56 croves
in 1621 cases in 1878. The overall rate

8

estimated as about 8 per cent in real
terms as compared with 4,1 per cent
in the corresponding period of 1977.
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